CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

U.A. Naoo. 1074/1991

New Delhi this the 20th Day of April 1395

Hon'bls Mr, A.V. Haridasan, Vice Chairman (3J)
HonBble Mr. K. Muthukumar, Member (A)

Shri Kapoor Singh, Sub-Inspsactor,

MeT. (Technical)

D-13 5gn of Shri Pyars Lal,

R/o Barracks at P.S5. Parliament Street,
New Delhi District,

NSU Delhiu eva Appli:ant

(By Advocate; Shri Shanker Raju)

Use

1« The Commissioner of Police,
Pdlice Headquarters,
M50 Building,
1,7, Estate, New Delhi,

2. The Depyty Commissioner of Police,
Hzadquarters (II) Police Headquarters,
M50 Building, I.P, Estate
New Delhi. . ‘ ese Respondents

(By Advocate: Proxy Ms. Anita for
Mr. Surat Singh)

URDER (Oralj

Hont'ble Mr, A.V. Haridasan, Vice Chairman

AN

The applicant who is working as Sub-Inspector
MeTe in the Delhi Police has filad this application

aggrieved by the action of the respondents in taking steps
for filling the post of M.T. Chargeman/lnspector'by

direct recruitment withoui considering him for promotion.

2. uhen the application camz up for final hearim
today, learned counsel for the respondents stated at the
éaf that the applicant has already bsen considered and
promoteﬁ as M.T. Chargeman (Inspector) and therefore no

further grisvance of the applicent remains to be redressed.
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Learned counsel for the applimant on the basis of

the statement by the learned counsel for ths respondents

states that the abplication can now be closed as the sama
has bscome infructuous. Under thess circumstances as the
respondsnts themsslves have given the applicant the

relief sought in this application, the application is

closed as having become infructuous. ’
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(Ke Muthukumar) : (A.V. Haridasan)
Membar(A) ' Vice Chairman(Jj
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